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In the Orissa High Court
Case No : Writ Petition (C) No. 2655 Of 2022

Subhagini Meher APPELLANT
Vs
Chief Manager, SBI, Subarnapur And Another RESPONDENT

Date of Decision : 31-03-2022
Acts Referred:

Citation : (2022) 03 OHC CK 0200
Hon'ble Judges : Arindam Sinha, J
Bench : Single Bench

Advocate : A.K.Nayak

Final Decision : Disposed Of

Judgement

Arindam Sinha, J]

1. Mr. Nayak, learned advocate appears on behalf of petitioner. He submits, his
client is widow. She seeks relief of direction upon the bank, to disburse money
deposited by her late husband.

2. Opposite party no.2, brother of her deceased husband, was creating
disturbance. Said opposite party has died. This information he received by way of
instruction letter dated 25th March, 2022, filed at flag ‘X".

3. He submits further, opposite party no.2 had claimed to be legal heir and
sought disbursement of money from the bank. He had filed writ petition in W.P.
(C) no.4986 of 2018, which was disposed of by order dated 19th February, 2020,
directing Sub-Collector-cum-Revenue Officer, Sonepur saying, deceased opposite
party no.2 had never filed the appeal.

4. Issue notice along with this order on opposite party no.1(bank). Said opposite
party is expected to give instructions for being represented on adjourned date,
when the writ petition will be dealt with. Petitioner will put in requisites.

5. List on 18th April, 2022.
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